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Central Administrative Tribunal, Principal Bench

Contempt Petition No.15/2000 in
Oriainal Application No.2229 of 1885

New Dethi. this the 10th day of March.2000

Hon'ble Mr. S. R. Adige, Vice Chairman{A)
Hon’'ble Mr . Kuldip Singh,Member (J)

- Petitioner
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Ex.Constable Ram Sewak
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(By Advoc
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Versus

Dr Chander Parkash,

Joint Commissioner of Police,
Police Head Quarters,

| P Estate, M.S.0. Building,

- Respondent
{Reprasented By: Shri N.Tehering,A.C.P.}
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By Hon'ble Mr.S.R.Adige, Vice Chairman(Aa)

1. Perucsed the material on record.

2. Applicant alleges non compliance of the
Tribuna! s order dated 7.12.89 in QA-2223/95 direct ng

respondents to reinstate applicant forthw.th ard

restore to him his pay along with arrears with such
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dmissible to him in accordance w th
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the gist of evidence to be led by each of the PWs and

in case, respondents choose to act accordinglw

conclude the D.E as expeditiocus!y as possible and

nreferably within 8 months from the date of receipt 2°

a copy of the order

3 Departmental representative has shown Ls =2
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copy nf the respondents’ order dated 28 .1.2000
(Annexure R-1) and order dated 11.2.2000 (Annexure
rR-2) from which it is clear that applicant has heen
reinstated in service and the proceedings have Dbeen
restarted from the stage of supplying to him the g st
of evidence to be led by each of the PWs.

4 Applicant s counsel has also handed over

ig taken on record by which applicant s pay ard
altowances together with such increments as are
admissible n accordance with law have been ordered

to be released to him,

5. Under the circumstances, nothing further
survives in the CP which is accordingly dismissed.

ed,
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(S.R.Adige)

Vice Chairman(A)

Member (J)




